
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
WESTERN ZONE BENCH, PUNE 

AT PUNE 
 

ORIGINAL APPLICATION No.109 OF 2022 (WZ) 
 
HASMUKHBHAI BACHECHARBHAI PARMAR    

 APPLICANT 
 

V/s 
NOTIFIED AREA AUTHORITY OF ANKLESHWAR 
& OTHERS          

RESPONDENTS 
  
 

REPLY ON BEHALF OF  
RESPONDENT No.1  

 
MAY IT PLEASE THE HON’BLE TRIBUNAL 

1. At the outset, the Original Application as filed by the Applicant is 

devoid of any material and is liable to be dismissed with cost. The 

Respondent No.1 submits that, the statements and averments made 

in the said Application are not admitted by this Respondent and 

hence denied, except so far they are expressly admitted herein 

under. The Respondent No.1 reserves its right/liberty to file a 

detailed reply as and when required by this Hon’ble Tribunal. The 

Applicant herein has made allegations against the Respondent 

Authorities as well as the Respondent No.1, but has failed to 

substantiate the same.  
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I. PRELIMINARY OBJECTIONS 

2. It is submitted that cause of action for filing an application under 

the provisions of the National Green Tribunal Act, 2010 cannot 

accrue on the day when a person discovers the act of environmental 

damage. This Hon’ble Tribunal has rejected the proposition of 

‘Discovery Rule’ being applicable to patent event perceptible to the 

public at large and therefore by no stretch of imagination can the 

cause of action for filing an application under the provisions of the 

said act could accrue on the day when such alleged environmental 

damage is discovered by the party. The Applicant is claiming 

compensation from the Respondents. S.15 of the Act says that the 

Tribunal has the power to grant relief, compensation and 

restitution. S.17 of the Act says that the liability to pay relief or 

compensation is to be determined by the Hon’ble Tribunal after 

perusing the documents and records in the case in hand. It is 

worthwhile to mention herein that, under the National Green 

Tribunal, Practice & Procedure Rules 2011 and more specifically 

under Rule 8, it is mandatory upon the Applicant seeking 

compensation from this Hon’ble Tribunal to file the application for 

relief and compensation under Form 2 by disclosing all material 

particulars. It is further pointed out that, under Rule 12 it is 
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mandatory upon the Applicant seeking compensation from this 

Hon’ble Tribunal to pay stamp duty equivalent to 1% of the 

amount of compensation claimed. It appears that the Applicant has 

not undergone the said exercise and hence the application U/s 15 

would thus not be maintainable. It is submitted that, if this Hon’ble 

Tribunal comes to the conclusion that, in view of the legal 

provisions narrated above, the application of the Applicant is not 

maintainable before this Tribunal then the Hon’ble Tribunal would 

have no jurisdiction to entertain the present application and thus the 

application would have to be rejected with costs.   

 

II  FACTS OF THE CASE 

3. The Respondent No.1 submits that the Government of Gujarat vide 

its notification dated 1st April 2008 and more specifically under the 

power conferred upon it vide Sections 16 & 16 A of the Gujarat 

Industrial Development Act, 1962 constituted the Notified Areas in 

the State of Gujarat. The Notified Area consists of a Notified 

Authority, which is having a Chief Officer, who is empowered to 

administer day to day affairs of the Authority. In every notified 

area there is a committee called "the Board of Management" 
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appointed by the Government. The Board of Management consists 

of the following members, namely: 

(a) The President of the Industries Association of the notified area. 

(b) The Honorary Secretary of the Industries Association of the 

notified area. 

(c) Two members, other than the members specified in clause (1) and 

(2), as may be nominated by the Industries Association of the 

notified area. 

(d) One representative of industries as may be nominated by the 

Corporation. 

(e) One representative from amongst the local residents as may be 

nominated by the Board of Management. 

(f) Two officers not below the rank of Assistant Manager or Deputy 

Executive Engineer, as may be nominated by the Corporation 

(g) One officer not below the rank of Assistant Manager or Deputy 

Executive Engineer, shall be nominated by the Corporation as the 

Chief Officer, who shall be the Secretary of the Board of 

Management. 

4. The Respondent No.1 and the Board of Management has to 

perform its functions and duties in accordance with the provisions 

of the Gujarat Municipalities Act, 1963 providing basic services to 

the member industries. Ankleshwar Industries Association was 

established in 1978 by the industries located in Ankleshwar GIDC 

estate. There are at present 105 drainage connection holders who 
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have CC&A and discharging their treated effluent to Final Effluent 

Treatment Plant (FETP) of Narmada Clean Tech (NCT) and other 

245 CC&A holders are sending their effluent to ETP of ETL 

(Enviro Technology Limited) and after treatment, ETL discharging 

treated effluent to FETP for deep sea discharge.  

5. Narmada Clean Tech, is a company in the business of wastewater 

management and disposal.  It is a subsidiary of Gujarat Industrial 

Development Corporation (GIDC) and also jointly promoted by 

Member Industries of Ankleshwar, Jhagadia and Panoli Industrial 

Estates. The initial project comprised of a Final Effluent Treatment 

Plant to receive and polish the treated effluent from the three 

estates and then convey this effluent into deep sea in the Gulf of 

Khambhat, where it is discharged through scientifically designed 

diffuser, where instantaneous dispersion and large dilutions exists.  

This system is in operation since end of 2006.  The permitted 

capacity of this installation is 40 MLD. The main objective of 

Narmada Clean Tech is to provide environmentally safe treatment 

and to dispose of treated water deep into the sea keeping 

Amlakhadi, Narmada Estuarine Zone and nearby area free from 

pollution and thereby protecting aquatic life.  
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6. Narmada Clean Tech has received consolidated Consent and

Authorisation from the Respondent No.2 on 10th August 2022 and

the same is valid and subsisting till 24th July 2026. Copy of the

consent and authorisation is annexed hereto and marked as

ANNEXURE – R-1.

7. The Respondent No.1 has undertaken the work of controlling of

water overflow into Amravati River at the time of heavy rainfall.

The Ankleshwar industrial estate is spread over an area of 1600

hectare out of which approximately 400 hectares’ area have natural

gradient towards Amravati river and during heavy rainfall (upto 1

inch), around 100 Million Litre rainwater likely to flow towards

Amravati river which is practically difficult to handle and there is

very chances of overflow to the river.  The action plan in respect of

the said work has been submitted by the Respondent No.1 to the

Respondent No.2 in compliance to its directions dated 15th

November 2022. The said work includes laying of pipeline,

upgradation of Pumping Station, installation of online monitoring

etc. Copy of the Action Plan is annexed hereto and marked as

ANNEXURE – R-2.

8. The Respondent No.1 submits that the allegation of the fish kill on

account of direct discharge by the industries by the Applicant is
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totally baseless, unsubstantiated and based on his own surmises. 

The Respondent No.2 has repeatedly collected the samples and 

tested the same in its laboratory. The results are well within the 

parameters. The Respondent No.1 submits that in view of the facts 

narrated above, nothing survives in the present case and the same 

thus needs to be disposed off.  

PUNE 
DATE: 19/01/2023 

ADVOCATE FOR RESPONDENT NO.1 
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NOTARY 
BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 
AT PUNE 

ORIGINAL APPLICATION No. 109 OF 2022 (WZ) 

HASMUKHBHAI BACHECHARBHAI PARMAR 
APPLICANT 

NOTIFIED AREA AUTHORITY OF ANKLESHWAR 
V/s 

RP & OTHERS 
Ovalj 

S NH. PATEL 

At & 

Ta.inagada naruch AFFIDAVIT IN SUPPORT 
MAY IT PLEASE THE HON'BLE TRIBUNAL 

RESPONDENTS 

Recd. No 1S609/2020 
OF IN 

1, Vipul Gajera, aged about 3 years, occupation:JoB-having having 
office at PLOT NO-618/619, AIA COMMUNITY CENTRE, GIDC, 
ANKLESHWAR, DIST BHARUCH, GUJARAT-393002, do hereby state 

on solemn affirmation as under: -

1. I say that I am the Chief Officer of Respondent No.1. I say that I am 

aware of the facts and circumstances of the present case and hence 

am able to depose the same on oath. 

2. I say that I am filing the reply to the present Original Application. I 

say that the contents of the said Reply and the present affidavit are 

true and correct to the best of my knowledge, information, and 

belief. 
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NOTARY 

WHATEVER stated herein above is true and correct to the best of my 

knowledge and belief and for the same I have signed hereunder at 

on ued._day of January, 2023. 

Deponent 

NOTARY ITYTINDIA 
Solemnly Affirmed/ Declared 

Sworn Before Me 

OTA 
ABEN 

NOTARAL NOTAKIA 
Po 

SNEHABEN H. PATEL 

NOTARY, (Govt. of India) 
NOTARIAL 

HotARB ENO 
AsPost Cova T.. Jhgzrdia 

Dt. 9haruch 
5Regd No. 8p09 2020 OVT. hgadia 

Dst Buch 
Rud No 

edo9 2020 
Regd. No.: F1J |o73 

NDIA 

OF IN Date: 1 8 JA. 2023 
IND T. OF ERUE5 FVE RURE5 

NOTARIAL NOTARIAL NOTARIAL NOTARIAL NOTARIAL 
NOTARY 

PATE 

NS PVT O 
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Action Plan to control overflow
 of contam

inated storm
 w

ater into Am
ravati River 

Sr. 
N

o. 
N

am
e of W

ork 
A

ction Taken 
W

ork 
Start 
date 

Tim
eline 

A
m

ount 
R

em
arks 

1 
Providing and C

onstruction of 
R

C
C

 SW
D

 near M
SW

 plot to 
C

 
pum

ping 
Station 

at 
N

A, 
G

ID
C

, Ankleshw
ar 


As Per G

PC
B direction, there w

as D
e-silting w

ork
done near new

 C
 pum

p station. This w
ork w

as done to
prevent 

the 
overflow

 
of 

the 
contam

inated 
effluent

w
ater 

w
hich 

w
as 

contam
inated 

in 
rainy 

w
ater 

in
m

onsoon season.


To prevent the overflow
 of bund or reservoir in heavy

rain, it is planned to construction of R
C

C
 storm

 w
ater

drain directly bypassing the reservoir up to the C
pum

ping 
station 

w
ell 

w
hich 

w
ill 

directly 
lift 

the
contam

inated effluent w
ater from

 C
 pum

p to FPS.


Agency w
as appointed for the w

ork of providing and
C

onstruction 
of 

R
C

C
 

SW
D

 
near 

M
SW

 
plot 

to 
C

pum
ping Station.


W

ork is under progress it w
ill be com

pleted w
ithin tim

e
lim

it physical progress of the w
ork is about 70 %


W

ork order has been aw
arded by N

AA for providing
R

C
C

 SW
D

. W
ork is in progress.

O
ct-

2022 
Feb-
2023 

3.98 C
r 

2 
Providing 

and 
Laying 

and 
fixing of 710 m

m
 dia. H

D
PE 

pipe line from
 Sajjan India to C

 
pum

ping station at N
A, G

ID
C

, 
Ankleshw

ar. 


710 m

m
 H

D
PE rising m

ain line to be installed by N
AA,

cost estim
ate prepared. After approval of the Board of

M
anagem

ent 
of 

N
A, 

w
ork 

order 
vide 

no.
N

TA/AN
K/3748 is aw

arded and w
ork is in progress.

O
ct-

2022 
April-
2023 

1.13 C
r 

3 
Laying of O

ver ground pipeline 
from

 M
em

ber unit to nearby 
Pocket 

at 
N

A 
G

ID
C

 


Joint m

eeting w
as held on date 17-12-2022 in the

chairm
anship 

of 
G

PC
B, 

N
C

T, 
N

AO
, 

AIA 
and

representative of m
em

ber Industries about Laying of
O

ver ground pipeline from
 M

em
ber unit to nearby

Jan-
2023 

M
ay-

2023 
-- 

AN
N

EXU
RE – R-� 
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Sr. 
N

o. 
N

am
e of W

ork 
A

ction Taken 
W

ork 
Start 
date 

Tim
eline 

A
m

ount 
R

em
arks 

Ankleshw
ar. 

Pocket. 
 

All M
em

ber Industries Instructed vide letter N
o.1007 

dated 22-12-2022 for lay their appropriate over ground 
effluent pipeline for discharge point to nearest pocket. 

 
W

ork is under progress by m
em

ber unit, it w
ill be 

com
pleted w

ithin tim
e lim

it physical progress of the 
w

ork is about 10 %
. 

4 
U

pgradation 
of 

Pum
ping 

Station „C
‟ 

 
For increasing efficiency of Pum

ping station, it is 
required to replace the existing old pum

ping electro 
m

echanical equipm
ent & pum

p m
otor sets of drainage 

system
. 

 
D

ue to that contam
inated effluent in rainy season of 

storm
 w

ater drain lifting capacity w
ill be increased. 

 
For 

that 
w

ork 
Agency 

w
as appointed for 

D
esign, 

supply, 
Installation, 

Testing 
and 

com
m

issioning 
of 

electro m
echanical equipm

ent‟s including H
N

C
 type 

pum
p m

otor sets for drainage system
. 

 
W

ork is under progress by agency, it w
ill be com

pleted 
w

ithin tim
e lim

it physical progress of the w
ork is about 

40 %
. 

June-
2022 

April-
2023 

1.52 C
r 

 

5 
Installation 

of 
C

ontinuous 
m

onitoring 
system

 
for 

the 
param

eters 
like 

Flow
, 

pH
, 

C
O

D
/TO

C
, TN

 (by R
ed- Large 

and M
edium

 scale industries) 
and shall connect w

ith G
PC

B / 
C

PC
B server. 

 
For C

ontinuous m
onitoring the param

eters like Flow
, 

pH
, C

O
D

/TO
C

, TN
 (by R

ed- Large and M
edium

 scale 
industries) and shall connect w

ith G
PC

B / C
PC

B 
server w

ill be installed. 
 

And Also TO
C

 m
eter w

ill be installed at the EN
D

 of 
natural 

creak 
for 

m
onitoring 

param
eter 

of 
contam

inated storm
 w

ater. 
 

W
ork is under progress, it w

ill be com
pleted w

ithin 
tim

e lim
it. 

Feb-
2023 

M
ay-

2023 
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Sr. 
N

o. 
N

am
e of W

ork 
A

ction Taken 
W

ork 
Start 
date 

Tim
eline 

A
m

ount 
R

em
arks 

6 
Engineering, 

Procurem
ent, 

D
esign, 

supply 
Installation, 

Testing, 
C

om
m

issioning 
and 

Labour 
for 

the 
“C

C
TV 

Surveillance 
System

” 
Along 

w
ith softw

are and m
obile app 

and 
all 

types 
of 

allied 
accessories including 5 year 
com

prehensive w
arranty w

ith 
O

P & M
 & R

 required at N
A 

G
ID

C
 Ankleshw

ar. 


C

C
TV Surveillance System

 w
ill be helpful to im

prove
close m

onitoring to stop unauthorized discharge in
natural creek and other un-appropriate activities in
N

otified area.


C
C

TV Surveillance System
 w

ill be planned at all the
entry & exit point of estate, all m

ajor junction and all
pum

ping station.


For that w
ork Agency w

as appointed and w
ork order

N
o. N

TA/AN
K/3606 D

t. 12/10/2022 is aw
arded.


W

ork is under progress by agency, it w
ill be com

pleted
w

ithin tim
e lim

it physical progress of the w
ork is about

20 %
.

O
ct-

2022 
April-
2023 

3 C
r 

7 
Enhancem

ent 
of 

capacity 
of 

lifting of effluent from
 pum

ping 
station „C

‟ to FPS. 


M

ulti M
edia C

onsultant Pvt. Ltd. w
as appointed for

w
ork of 710 m

m
 dia. R

aising m
ain from

 C
 Pum

ping
station to O

pposite Am
i O

rganic Pocket C
ham

ber”.


G

eneral arrangem
ent draw

ings and layout draw
ing

and Estim
ate of 710 m

m
 dia. R

aising m
ain from

 C
Pum

ping 
station 

to 
O

pposite 
Am

i 
O

rganic 
Pocket

C
ham

ber 
w

as 
subm

itted 
by 

letter 
on 

dated.
05/12/2022.


Survey and design of the drainage netw

ork is in
progress. 
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